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‘this counter affidavit on behalf of the 2nd ﬂaﬂ

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERA?RDﬁ BENCH &
AT HYDERABAD, \ ' ff

ﬁ.ﬂ. No, 1525/19930

Between 3 |
T: Yellaiah, . cee | Applicant.
] and L
Oirecter of Pestal Services,
Dak Sadan, Abids,
Hyderabad and another, see | Respondents,

' I
COUNTER AFF IDAVIT FILED BY THE RESPONDENT ND, 3.
. ]

I, V.3, Krishna Murthy, /0 V. Satyami aged 54 yrs,
working as Asst, Director, 0/o the Postmaster-Géneral, Hyd.
Regien, Hyderabad, R/eo Hyderabad; do hereby sol%mnly affirm
and sincerely etate on cath as follous 3 j j
1a I am a responsible officer, working w% Asst, Director-lI
in the 0/o the Pastmaster-General,  Hyd, Region,| Hydergbad and

1 am fylly acquinteqa WiTth TR® Tacus O LHD Gasu 4 am rirzny =
_ | .

pandent also,
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original applicatisn., The varieus submissiens hade in the G.A,

ara raniad aava thnaa that hava bagn spacifically édmittsd
herein under, The applicant is put tqﬁtrict pr%of of such

”

avernments that have not been traversad here under,
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1 to 5 being formai and.descriptive need not bmireplied.

- . - .. . - Loran

submitted that the applicant has been working as a Postal Asst,

WeBefo 27,11,89, He belongs to ST community, Iﬁhe'submission
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and without any adverse remarks is far from truth, He was

penalised with the penalty of *Censure! for late attendence on
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reside at his place of working and for kaeping!the keys of the
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main gate of the office with a class.IV official of the gffice,

Se In respect of the avernments in Para-é(ii), it is
submitted that a charge sheet under Rule-16 of gcs (CEA)
Rules, 1965 was issued to épplicant by the SPDs; Psddapally on
18,2493 for leaving the office earlier than the 'perscribed working
hours on 4,12,92 and for attending the office 1ﬁte on 5,12.92,
The applicant submittad his representation en 555.93.taking inte
consideration of the representation of the appeilant the SP0s,

Peddapally aswvarded him with the punishment of *Censure®' vide
]

his procesdings dt. 11,1093,

6s It is ssbmitted that tha OPE dus to ba convened in
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It was comwened for consideration of the officials eligible for

promotien to the cadre of@%TBBP for the period rram 14493 to

31,3.94, Promotion to one eligible official belonging to ST
community against the rester point No.17 had als$ to be
considered by the DPC, It is not correctke say %hat the

applicant wvas the only sligible official for consideration to
i peme= wwerre 1wuw wWiIlClals nRamely,

Sri T. Yellaiah, the applicant herein and Sri D. Kistaiah,
%
who cumpletad 10 ysars of service by 16.12, 93 uere olibila for

cons;deration for promotion against roster peint ‘No. 17, The
L e cmvaws w1 WG WRE UPER al..:.fgls and special

report of the ef ficlals prepared upto the date of conveying of

the DPC, The applicant was praceaded against undgr Rule-16 of
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The of?icial suhmitted his representation on 5 3.93. Taking

into consideratien of the official, the dlsciplinTry authority
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avarded the penaltv af 1Mran~awat .-
took into consideration f the fact of awarding the punishment

S

of 'Cansure' to applicant which was awvarded before the date of

conveying the DPC on 18,3,93, ' ‘}
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T The avernments in para-ﬁ(u), it is te state tﬁét tm;
DPE which met om 18,8,93 considered Sri T, Yelllaiah 'not a fit
person to be-ptomutad'to;highar*grade when he Was come.to adverse
notice -very recently and penalised for the sam?. It considered

Sri T, Yellaiah who also belenmging to ST Commar'aity ‘and recommended
|

for premotion from 16.12.93 against roster point Ne. 17y on

which date he would complete 10 years of servica.
o L . . . (. ]
8. It is submitted that as per Govt. of{India instructions

Nos10 below Rule-11 of CCS (CCA) Rules, 1965 th statutory

penalty of 'Censure' awarded tb'a-Goth-sarvant after following

|
prescribed procedure, will have its bearing onitha assessmant.

) . ' |
of his merit or suitability for pramotimn to higher posts. Cot

. |
9. Tha avernments in paragraphs & to 8 being formal

naad not be replied, o ‘ 1

I
In the circumstancea stataed above this Hon'ble

Tribunal may be pleassed to dismiss the DA uithdcoéts*as the

application filled by thé applicant is devoid "af merits,
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tecter of Postal Services
he Potlmev:rnr»uene:al )

VER IFICA “P"i”ﬁ’ Regien, HTyderabad 500 003

I, V5. Krishna Nérthy; s/e V., Satydh, aged 54 yrs,
working as Rsst’ D'ir‘ectr;r, 0/o the PM:, Hyd. Riegiun, Hyderabad
do hereby verify that the contente of para's ﬂ to 3 are true
to my -knowledge and parQS'a to 8 believad to-qe-trua on the

legal advise and that I have not surpressed QWF material facts,

Hydgrabad._ ' béponant.

?t. 62(:?,5Q{' | ' Aahhi%gbék;:f ostal Ser

- @/e. The fosimasidr - General,
Hyderabag Psgian, Hyuerabad 500 001

Assi‘;&t Dxrector oi’ P&a%al Shrvices ' 1!
O/e” The Postm=-- . mneral,

Hydeiabad Region. 1iyuc.208¢-500 001 ’




IN THE CENTRAL ADMINISTRATIVE

TRIBUNAL s HYDERRSAD BENCH
AT HYDERABAD,

0.A. No, 1525/93,

Betuoen ¢
I - S T. Yellaiah, eee Applicant.
T : and

. : Services, Dak Sadan,
- Abids, Hyderabad
.and another, .o+ Regpondents.

” ‘ ’ . : Director of Postal
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